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mation about the qualitiss popw.ar in
the importing couniries and the rul-
ing prices as also ‘he cources of sup-
Ply so that the competition can be
planned accordingly. Due weight
should be given to fnreipr specitica-
tions in the Indian gradiag system so
that production of pepper of lower
pungency becomes paossitle in the
country. The requirementz for meot-
ing the export demand for hieh pun.
gency pepper are small and could be
met without difficulty. The two main
congiderations in encouraging produc-
tion should be the yield and quality
acceptability for the bulk of the export
market. In view of the demard from
certain ecountrieg for pro~ecsed pepper
products, the economics ang possibulity
of exporting them gh-wid be examm-
ed.

As far as cardamown i5 corcerned,
the Commussion feels that infesiation
by Katte disease is responsible for
low yields and that urgen! steps ore
necessary to conirol thi; diseasc by
uprooting all the affected plants, It

has suggested, that the Cardamom
Board should ynderiake a survey of
the plantations so us to assess the area
infested with Kattz discase The arca
under replantation programme should
be gtepped up subsiant.ally. Suiiable
packages of practi.eg for adoption by
the small farmers need to be devis-
ed. The system of growing cardamom
ag a mixed crop with arecanut and
pepper in protected wvalley locations
should be adopted. Efforts should be
made to evolve densor varieties of
cardamom for export .» the Scandi-
navian countries, Attention should also
be given to the marnufacture of pro-
cessed products of cardamom. If the
economicg of these products is found
favourable, the countrie: to which
these products could be exported
should be indentified.
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12.51hrs, 3

STATEMENT BY MEMBER RE
NEW FRIENDS COOPERATIVE
HOUSE BUILDING SOCIETY

MR SPEAKER. Mov:, Shri Vajpayee
to make a statement under djrection
No 115,

SHRI JYOTIRMOY BOSU
(Diamond Harbour):On this, I want
to make one submission. I uad given
a privilege motion ¢n this and I was
advised by the Secretariag to bring
it up under Direction No. 155, Then,
later on, of course, I L.ave been ruled
out. I would like to pct one munute,
if you would so please.

MR SPEAKER: Now, Shri S M.
Banerjee.

SHRI JYOTIRMOY BOSU: I just
want to tell you something important.

I have got some additional informa-
tion, very serious information, which
indicates that perjury has been com-
mitted by the Lt. Governor, and the
House has also been misled In the
case of one particular member—I take
full responsibility for this statement—
the Lt. Governor had taken the ini-
tiative to write to the Co-operative
Society to give her land. She ig Mrs.
Shakuntala Masani who 18 a great
frienq of Mrs, Indira Gandhi. I have
got documentary evidence to produce
before the House, I take ful] respon-
sibility for this statement that the
Lt. Governor had written to the Co-
operative Society to give her land 1
have got the documents in my posses.
sion, If yoy want, I can lay them
on the Table of the House, I have got
the original documents, Kindly have
a look at this. See what is going on.

MR. SPEAKER: No, no; not at this
time,

ot wew fagrét modt (anfee):
WEqH WEIRW, WA €EET A1 ATHA1
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[t wreer fagrt awdat]
T WY W A AW R AT
W e & ag w1y faew a1
T FT W7 EWAT e

st mim qawr (2fmr  faeslt) -
WETe "R, A L O A79Y 3 qriwaaw
& g F1 fove &, iy e fa
FEE ) T g g T wifey
uX & o< feawwm gwr wifgy |
SHRI JYOTIRMOY BOSU; The Lt.

Governor should have been guspen-
ded then und there...

SHRI S. M. BANERJEE: rose—

MR, SPEAKER: Kindly sit down
please I have called Shri Vajpayee
1 think the facts he is going to pive
are identical.

SHRI S. M. BANERJEE (Kanpur):
You have called me. T.et me make a
submission.

SHRI 4YOTIRMOY BOSU: I am
producing the origina] documents
which will shoy that the Lt Gov-
ernor has commitieq & serious per-
Jury and the Minister has musled the
House. Kindly have a look at these.

MR SPEAKER: These documents
are not to be produced on the spot
so abrupily, I am not permitting you.

SHRI S. M BANERJEE; Let there
be a high-power 1nquiry into this
Since..-

MR. SPEAKER: Please sit down.

st wew fagrdt wwddt g
HATAT & 7197 Tt #ft 71w frary fiyet X
10 5%~ 1974 #Y & § "= dhoeg
sl 7 grew fafeen ammed” &
IR T 0F T fom

g A% 9 faww § 5 99 3w
A a@t Fr #x & fom g,

o1 §% Feat 7} A 70T T AW fear
g1

(1) = fraf & ag T@m f&
rETEEY gTU W 50 AY T FAW AG
A 34 7 @ FoErd wHAd § W
WX T g sawfal ¥ fee
gt ) e 9 oy o aear
fFdis 16T s ¢ 7

X o witwr Y ag T a7 fF Sy
gra wdy R ufwafre & § v
anifex fFr sry 7 S Ivw qeew
=fe anfaa gu §, o0 ¥ TR
¥ g afaw «ft gadl, fadw s &
dqw wfaq = avard, 78 wwwy ¥
wiafr afar s 4t s &9, a= feaar
Wi gré-sfaes o flo ¥o Agw,
fw warea & afww, off $fro o
fﬂ'i?!"‘r,%fr%o o T, urEo dro THo
w7 oY dro Fasi, urfo WMo THo ¥ |
o afafom & ag W aamar o &
T ot ¥ ool Wfgd
STo THo THo IT&F qUT T A3W FAN
s At wrfR ey § 1 5w gar s g
o qT&% W AT 7T AT TR ¥
oo far g

o foral 7 o wew T fem,
frg o ofe Wt o Y | a7 e
Y A A A W OAOE K T
e g |

(2) = fraf ¥ wgr s st
gTa 102 =fwdY i ‘e o’ wr
aweT ff WX & §A & o afx
T Al o o Wy A ¥ wuw awar
ar, {571 S ag NT wT wwA W
wfem{ & o fear fie “fassft swmaw
 wetow Aravey % wyr § e ww dremed
& T ¥ A AT oo ey Wk
mmwt l”



265  Stutement Under VAISAKHA 2, 1896 (Saka)

watvy mmey ¥ fooelt fasrer
wiirpor & ¥ & o gF g
s fear § 1 faesly farwrer stfiror
et s ST o W &) fae @
Ira e farw wfasor & seaw
T3 aeh ¥ oot g A
ot 3o wEr § ag =N fral F ww A
gfsgt 3oy 37 ¢ 1 IR gEEATY AT
afem ST W IFT & —

The old management of the Society
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w7 ag § e afk w=r grow fafve
aerefeat o afer faee @t 2 At
hem Sl A7 Afor o’ wa A
@ axdr | yEr ooF @ fae &
‘TEE @7 F AW, ag A AR
R qv g3t Ty & faw Sear
&) g amy B ‘ogEy’ g A
T TAeE § | SR fW O s
g?

it forat v & s mwery sfefrt
' a7 ofael 4@ ¢ fF e

had submitted a waiting hist of per-
sons to the Delli Adminstration in
December, 10668 The list was signed
by two officers of the Delh1 Adminis-
tration and i1s on record

& fg o ardafw v ¥ wmr &
T @ aFm g fw e wvdw #
gaar fadr = A7 WAl WA,

s, 31, 1967 ¥ dw UE
fafrwr fwm & TR0 oA o &o Y
% ‘Afewr foree’ st €1 Y AT 34 g0
qraredr #r far —

‘T am desired to make it clem
that 115t of members submitted with
your letter wunder reference has
been treated as final and no change
in that hist can be made without
prior written permussion of the
Administration and no change will
be allowed i1n the hst already sub-
mitted to this adminstration”

AT Y A | AT 9w IITS IS
st AT WETT ETT 26 wWA,
1974 ¥ AETedY F wouw ¥ fory o
%1 wfafafr & s o=@ Sreda
60 A AT ooy A wfwfr 4 §
@ ¥ ITURT ALIRT A [oaT § —

“However, if some members on
the approved waiting lList of some
of the cooperative House Building
Societies 1n South Delhi are offered
to you for membership by us, these
will have to be accommodated by
your Socigty ™

qETE, T9T WTE-AAETE ¥ R
wr o grar 2 ?

TH g GgA AATLEY ¥ ATIA A
§ | AETEA F JTTAT X 26 AT,
FY ooy feaw & AR o 9T—
TFT g} T @At Wifed fr et
e ¥ fam, ¥ foerlt ¥ oo
FIN AF FA, AEHT afafany &
T W agy @ § TaRr SR &
afY A T TT PAT IR F—
A FET T Y QA AW | IY
I fa o i w28 wEQ
F 60 AY AW FA AT |
©E % 7 9AT q fiF qeeger @rEr 2
w1 975 aa & Fg Awmd ¥ Yo
AEEAT G AW 9T we g7 7
Y 3} a6 = 9 ¥ I gwd
FH o Ay ? o oaEw X owTe
st fag ¥ WO g9EAT X O 3O
wgT ¥ A T AW WK GEREEE
9y W —

“Since there was no approved
waiting list for the enrolment of
new members there was no other
alletnative for the Managing Com-
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[ wrw fag < mokeht]

mittee but to select such persons of
eminence, quality and character, as
improve

would 1n 1tg judgment,
the neighbourhood of the colony”

Persons of eminence, gquality and

character

T 9§ wT weRr
5T 7 WUT GATHAATZ FT T WEX AT
ATHIT AT g8 FEIET AT § 7 WA
‘FEfady WX FERT FOUHHER
o g ¥ g, age afaa
uIT "5r¥o o THo WHFAU X &
@ g?

13 hrs.

oft Frat o1 ag w97 W Wz
fr et w0 WAl

“is a matter within the purview of

the management of the Society.”

somifeg faTEdT € 1973
& AT AX FET A WA qrTEE
N FATH TET F TFAT &, wr W

ECAM ]

faeg <@ dETEd B dAfer A
A A% gEEn A AT w7 G T 2
g FRA TS g AT E )
FAR F o HrIT A A 3 FArwt A dow
Y g aF 7y & 7 ) T Sr fg
T wax fatfaay Y AT @

=t fat ¥ T a2 o oY wFTw A
1A fiF faeelt Swmaer ¥ w3a Y, 1967
¥ Fgwra Afafedr oo A1 e
Fa 9T 0% 77 & ff v 99 qeew
Faa s @ wpfe ¥ e
& Ty 9T AT !

qTT qary f o Fam g w
/T HTOT A1 7 Ay W Fsz gy gy

APRIL 22, 197¢

Direction 115 268

fr faet wures & ®la @ wifeat
Fraifca # & for-& wman< o< Srmefedy
& T4 qEeq & | Oy fromfr g ?
T T9 wrae ¥ 99 waifedy v qew
frar mar ?

ot 9% ag @1% T8 & fF A
T AR W o 3w wiww
FUqsqaTe ®1 EF & ar ¥o ¥o wo
& JTTHT WY ? o ety faE T
¥to &0 Qo yTiw W formm T ,
9 9T IR “wifewdww” oY ferar @,
I FY AGY | o Fo mo
FATET TR TR W § 9% fF 99
TOUE & A Qg
N7 QT | AT F @ 6~7 Wi &Y
g | 26 IAAL A AWTEY ¥
dgdia gra faer T q@ v @@
a7 & LW faT Troarer ¥ 24w g0
i qger 7

w7 frft w7 @red & Ay
EEERC BCEE SR CCill il
faar ? war S99 qg ofaer T ar
fr 7 ga=t € wdT 7 el 2 gu
TaR f5 I At ) fawfor 5@ go
amredr ¥ Fromy aar ofenfeqy st
qem fear & ar @ 7 |y oIRw
AEEA WY ATHTRAY P73 4 wre
7& #< zerad 5 fan ? oafy @R
g AW A W gy A I ey A
g o€ 5 Ian ST 6 ow foRere
qar St @y wfede # qelr &
o fw ol T g 7w oy e
a1 ¥ 1§ g & A go ?

IIIEGI ¥ arh g A faew
gfgser ® s ot & fag
w1 7 v 7 afy St ey ol Y
& ot ot W weww o ol @
v |
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oft frat ¥ wr § e e o
60 AT Y fawifow A wf &, feg
w5 wyfer dwc A 0 1 T
WY gur ? ¥t wrofte g ¥ et
wgrery ¥ off gErwAT T fear Iuk wAET
25 TAXY ¥ 60 T AT ¥ ¢ |
e # TR gea gawnn fon fe
TO Gl ¥ W AX ¥ W HC
fear wwfay weer swar s0 w@ wf
W ag ¥ f§ O @ e AT @
NTEA ¥ IAE) AT ¥ grew A
i an e 7 ¥ ag aw g Fr faw
il ¥ T o IR ool sgfifaa
FraRe & sfaere st zr ot § 7
w1 9% W 8w § fs I weiear &
WqY WA AT A & fear ?

oft faal v ww g€ g9 W
fromaft i qfr g S s avs &
at &, foad wAw I qaew s
P g § ¥ € FC WA W
@

w7 % g At e ug-
USUATH & AT WY EF SR A
T SEgR S aw f difwa § 7

Qg § & s W aft
goerdy wrd & freg wriamd s
Ny A TR Ea dT ¥
AR FA KN E |

R, I N Fwwr Tg-Frafor
wewrh afufedl & wew, 9% dwET
cATe & & g fam) oy wiwamel &1
gafrare ®T Q@ ww Iy Wfgy
oty = doww wed R A
¥t wisy ¥ geremfer 7 & o

SHRI JYOTIRMOY BOSU: That
day I raised a privilege motion, You

270

may kindly look into the records.
There it is stated that he should be

allowed to make a gtatement under
Direction 115. Now, after....

MR SPEAKER: Whon was it?

SHRI JYOTIRMOY BOSU: I shall
give you the date. Your Secretariat
knows about it,

MR, SPEAKER: This matter has
already been mentioned by Mr, Vaj-
payee.

SHRI ATAL BIHARI VAJPAYEE:
Some new facts had come to light and
are in his possession. I could not
include them in this statement,

MR. SPEAKER: I shall see the new
facts which you are going to give.

SHRI JYOTIRMOY BOSU Thank
you.

ot ofr  wew (aferor faet) -
e W, g e st @ o
fF v ey ¥ wEvw 7 ey Ay
$aE wward § WY §, wfag gw W
T ¥ e wd e femwm @

W Wt ;. wg # Afew
A qm A o€ &

st afw yuw ;w0

wsw wgvew o w faw o 3R
qry Aifew wr & Swer & § Tw g
forrey srfeq @ 7 W€ § 9@ g
% g9 T w3 awaT

w Wy 3T FR e X 61 g w7
WATT TFET B AT & q wvST T
qg & wroe wwfea ¥ <@ § 1 W@
Tt ot & A ¥ Wi g A
M |
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g wwem aw wifwe fawn &
wa R (st aw frave fuwd)
Froydy oft 7 ot ot qgr @ o
aoEr w9 fRar w@r @ 8K SEwr
wiae Fy fqrc s fear §

SHRI JYOTIRMOY BOSU: My
submission is slightly different. 1
gave a Privilege Motion and the
observations of the Chair on that was
he should be allowed to make a state-
ment under Direction 115. In the
List of Business, I do not find that.
Will you kindly permit me.,.

MR. SPEAKER: You want to make
a statement just now?

SHRI JYOTIRMOY BOSU: I need
your observation. I will give fresh
material and you may kindly allow
me.

MR. SPEAKER: Just now? If fresh
material is given, I will examine it.

SHRI JYOTIRMOY BOSU: I will
give notice today with additional facts.

SHRI S. M. BANERJEE: Sir, this
is a statement under Direction 115.
I have given a Calling Attention
Notice. In the other House, this sub-
ject was discussed. I am told.

MR, SPEAKER; If there is going
to be a Calling Attention Notice, why
ghould the Minister make a statement
at this stage?

ft wew oot woddt : uw
e WEWH & F AET woew ) fufre
qEd & a9 Y PRT § A W T
ot arx # @ 97 wat w7 |

MR, SPEAKER:: You want to have
Calling Attention, and besides Calling
Attent'on, statement under Direction
1157

SHRI JYOTIRMOY BOSU: No, Sir.

- APRIL 22, 1974

. discussion and have a

Direction 116 a2

SHRI VASANT SATHE (Akola):
Sir, Mr. Vajpayee has already made
a statement, To this, the Minister
may give whatever replies he has.
After that, if there are certain addi-
tional facts, which are in possession
of men like Mr. Bosu who want to
place them before the House, the best
thing would be to give notice under
Rule 193 and have a full discussion on
that.

(Interruptions)

MR. SPEAKER: Mr, Bosu, why are
you sp impatient when I say I am
going to see that?

SHRI JYOTIRMOY BOSU: I want
to draw your attention to another
matter, in regard to the price of these
plots. If you are a genuine coopera-
tive society member, yoy pay Rs.
50,000. But, outside, it is Rs. 1,25,000.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Sir. before I make the
statement, I would like to refer to a
suggestion that has been made regard-
ing a discussion on the subject. We
are perfectly willing to submit to a
regular dis-
cussion. But my difficulty in having
that discussion, as also in making this
statement, is that all the matters that
have been raised are being contesied,
very seriously contested, by one party
or other in the rourt. So, within the
ambit of that, ] am making the state-
ment and, if that discussion is allowed
to be held within that ambit, we are
perfectly willing to a discussion,

Sir, in the statement made by me
on the 10th April 1974 I had indicated
that the matter relating to the new
Friends Cooperative House Building
Soclety wag pending before the Sup-
reme Court and that most of what had
heen stated by Shri Atal Behari Vaj-
payee earlier had been alleged in cer-
tain affidavits fileq before the Court.
Ags the issues were subjudice had
made it clear that I had to confine
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myself to the factual position. This
congtraint still continues,

Shri Vajpayee now says that in pre-
senting the facts on the 10th April
197¢ had suppressed certain impor-
tant facts from the House and distor-
ted certain other facts. Sir, I res-
pectfully deny this. I shall make my
submissions regarding points men-
tioned by him in his statement,

Shri Vajpayee says that I stated
that 34 out of the 50 ncw members
were neither Government servants
nor were they their near relations
and accuses me of not having stated
who the remaining 16 members were.
It should be obvious from the context
that the remaining persons could only
be either Government servanis or
their near relatives. There was,
therefore, no suppression of facts,

Shri Vajpayece has referred to his
carlier statement aboutl certain per-
sons who, according to him. have
been benefited by the society through
irregular and illegal allotment of the
land. He then goes on io accvse me
of not having refuted or confirmed
his statement. Sir, this is one of the
allegations before the court and 1 do
not see how I could have said any-
thing in regard to such allegation
when the matter is sub-judice.

SHRI ATAL BIHARI VAJPAYEE:
Whether the name of the Home Sec-
retary is there or not is a guestion
of fact, not an allegation. Let him
deny or confirm it,

SHRI RAM NIWAS MIRDHA:
Shri Vajpayee hag referred to what
I had stated about the waiting list of
102 members. The hon'ble member
seems to think that there is a contra-
diction between what I said and what
is stated in the affidavit filled by the
Secretary of the DDA, and the Admi-
nistration’s letter of 31st July 1867.
Sir, what I stated on the last occasion
is factually correct and what I had
stated was that the Delhi Administra-
tion hag submitted to the Supreme
Court that there was no such waiting
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list having the approval of the Lt.
Governor. The reference was merely
to the submission made by the Delhi
Administration to the Court. The
question whether there ig any contra-
diction belwcen the submission made
by the Administration before the court
and the affidavit and the Administra-
tion's letler is. of course, one to be
considered by the Court,

Shri Vajpayee has raised the point
as to what is meant by the term
“approved” list and wants to know
the procedure for approving the wait-
ing list. He has also slated that the
concept of approval has been raised
to suppress the bungling. Sir, a claim
has been made ip this <case before
the Supreme Court that there was an
approved waiting list maintained by
the society in 1966. This has been
strongly contested by the other party.
The questions raised by Shri Vajpayee
are thus before the Court 1 would,
therefore, like to refrain from saying
anything in the matter at this stage,
except to deny the innucndo

Shri Vajnayee has asked the ques-
tion that if it is not the practice of
cooperative societies to give public
nofice for enrolment of new members,
how could corruption favouritism and
nepotism be checked” Sir, what 1
stated before the House was the
factual position as to the prevalent
practice. Whether such  practice
leads to corruption, etc. i a matter
of opinion about which 1 would not
like to enter into any argument.

Shri Vajpayee has made certain
statements regarding the action taken
by the Lt, Governor with reference
to the soclety’s request for permission
to admit new members on a hohday.
In my previous statement I had refer-
red to the affidavit and counter-
affidavit bearing on this-issue I do
not, therefore, wish to say anything
further on this,

The next point raised by Shri Vaj-
payee is whether the President of the
society went from door to door with
the membership form to inform the
new members. He has also referred
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[SHRI RAM NIWAS MIRDHA]

to certain portions of the affidavit
fileg by the President of the society.
Obviously, I cannot answer for the
President of the society.

Shri Vajpayee savs that I was not
correct in saying that the enrolment of
members i within the purview of the
management of the society. Accord-
ing to him, enrolment of new mem-
bers can only be made by the general
body of the society and not by others.
Sir, the factual position is that under
the Delhi Cooperative Societies Rules
1973 and bye-laws of the society, the
Managing Commutitee is competent 1o
admit new members.

As stated by Shri Vajpayce, the
Managing Committece of the society
has been nominated by the Lt Gover-
nor. But he goes on to state that
three out of the nine members of the
Committee were not informed of the
meeting at which the Committee
decided to enrol new members and
that the President of the Managing
Committee kept the rivals away.
These are also among the allegations
in the proceedings before the court
and will be considered by the court.

Shri Vajpayee says that I did nof
throw light on the fact that the Delhi
Administration had, in February 1967,
imposed restrictions on enrolment of
new members by the cooperative
societies and that new members could
be enrolled only with the prior per-
mission of the Administration. He
also wants me to clarify the reason
for framing such rules and the basis
on which societiegs are permitted to
enro] new members, Sir, this is also
a matter which will come up for con-
sideration by the court As sush it
will not be appropriate for me to say
anything more at this stage.

Shri Vajpayee has also raised the
question asg to how the letter written
the President of the aociety reach-

ed the Lt. Governor on the same day.
He has also raised the question whe-
ther it was not the responsibility of
the Lt. Governor to see, at the time
of according permission for the enrol-
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ment of new members, whether the
society had complied with the rules
and conventions while recommending
the names and whether he had scruti-
nised the list. The hon'ble member
has further raised the point as to why
the list was not referred to the Delhi
Development Authority for investiga=-
tion. All these points have been spe-
ciflcally raised before the court in the
proceedings angd the court will go into
thesp and give a finding or decision.
It is not appropriate for me to say
anything on this,

Direction 115

Shri Vajpayee also wants to know
the reason why the society decided to
enro] certain members who were not
interested in buying the plots. Sir,
what I had stated was that of the 60
names recommended by the society,
only 50 persons were ultimately en-
rolled on 28th February 1974. This
statement is factually correct. It is
not for me to say why certain mem-
bers declined or did not get plots.

The next question raised by Shri
Vajpayee is whether Shri Tamta,
Commissioner. Municipa] Corporation
of Delhi was on of those who declin-
ed to accepy the plots and whether he
withdrew his name for fear of criti-
cism, It is true that Shri Tamta's
application for membership was ac-
cepted but according to available
information no plot was offered to
him because he had indicated his in-
ability to pay the price of the plot in
less than three months,

Shri Vajpayee has stated that I had
been silent on the point as to what
action Centra] Government propose
to take in regard to this matter. Sir,
I would submit that the question of
taking action against any person does
not arise at this stage when the whole
matter is sub-judice. My endeavour
has been only to present the factual
position and not to justify or slur over
the conduct of anyone,

Shri Vajpayee’s suggestion that the
working of all House Building Socie-
ties should be reviewed is beyond the
scope of the present statement. How-
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ever, I shall convey it to the Ministers
of Agriculture and Works and Hous-
ing for such action as they may con-
sider necessary,

13.20 hrs,

CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

RECOMMENDATION TO RAJYA SABHA TO
APPOINT MEMBERs TO JOINT COMMITTEE

SHRI P. G. MAVALANKAR (Ah-
medabad): I beg to move:

“That this House do recommend
to Rajya Sebha that Rajya Sabha do
appoint five members of Rajya
Sabha to the Joint Committee on
the Bill further to amend the Con-
stitution of India in the vacancies
caused by the retiremeni of Sarva-
Shri Jaisukhlal Hathi, Ajit Prasad
Jain, Ram Niwas Mirdha, ', D.
Pande and Bindeshwari Prasad
Singh from Rajya Sabha ang do
communicate to this Houss the
names of the members so appointed
by Rajya Sabha to the Joint Com-
mittee”

MR, SPEAKER:: The question is:

“That this House do rccommend
to Rajya Sabha that Rajya Sabha do
appoint five members of Rajya
Sabha to the Joint Committea on
the Bill further to amend the Con-
stitution of India in the vacancies
caused by the retirement of Sarva-
shri Jaisukhlal Hathi. Ant Prasad
Jain, Ram Niwas Mirdha, C, D,
Pande and Bindeshwari Prasad
Singh from Rajya Sabha and do
cmun:c:ht: to this House the
names o members so appointed
by Rajya Sabha to the Join; Com-
mittes,”

The motion was adopted.

——s

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 8ir, I have given

e a

MR, SPEAKER: I hive nothing
before me. Mr. 5, M. Banerjee. 1
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Bill
am not permitting any one except
Mr, S, M. Banerjee. Mr, Jyotirmoy
Bosu, you cannot force yourself on
me like this. 1 am not allowing you.
How can Yyou suddenly get wup and
raise any matter like this? 1 have
called only Mr, S, M. Banerjee,
You cannot coerce the Chair. You
cannot force me. I have &llowed
already one motion. As for the others
I will see if they are within the com-
petence cf this Parliament fo be
brought. You suddenly come up and
bring something here; I have no time
to examine while 1 am conducting
the business of the House. I receive
hundreds of such Motiong and I must
study them,
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SHRI JYOTIRMOY BOSU: I am
very responsible,.
MR, SPEAKER- You are n  res-

ponsible at all. You try to coerce
the Chair, which I refuse to accept.
I can see whether this particular
Motion shoulj be sent to Home Minis-
ter or not. I cannot give you an off-
hand reply. You cannot force me,
You cannot force me to just throw
it on to him. without myself first be-
ing satisfled about it. I will examine
whether it is within the proper juris-
diction of this Parliament or not,

SHRI JYOTIRMOY BOSU: Mean-
while, let the Home Mmmsler collect

the information.

MR SPEAKER: I cannol give any
ruling I will have to examine, If
there is anything for him, I wil] ask
the Home Minister about it. If the
Home Minister is not concerned, I
will not ask him. 1 will have to see
that. (Interruptions).

Please do not interrupt me while I
am conducting the proceedings You
say something when [ ara sitting here.
I have to conduct the proceedings, At
preseni no matter is before me. I wilt
never get cxercised. You also do not
get exercised. Everything is being
shown as being exercised, You are
showing that you are very much exer.
cised. I know it and you know it. You



